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28. Punjab State Handloom & Tex-
tile Development Corporation.

29. Rajasthan Handloom Project
Board.

30, Rajasthan Rajya Bunkar Saha-
kari Sangh Ltd.

31. Rajasthan Small Industries Cor-
poration.

32. Tamil Nadu Handlooms Weavers
Cooperative Soclety Ltd.

33. U.P. State Handlooms Corpora-
tion.

34. Tripura Handloom & Handicrafts
Development Cdrporation Ltd.

35. U.P. Industrial Cooperative As-
sociation

36. Uttar Pradesh Export Corpora-
tion Ltd.

37. West Bengal State Handloom
Weavers Cooperative Society Ltd.

38. West Bengal Handloom and
Powerloom Development Cor-
poration Ltd.

39. Andhra Pradesh State Handloom

Weavers Cooperative Society
Lid.
40. Andhra Pradesh State Textile

Development Corporation Ltd.

41. All India Handloom Fabrics
Marketing Cooperative Society
1td.

Issue of licence to small units of
Handloom Industry in Delhi

4500. SHRI JITENDRA PRASAD:
‘Will the Minister of COMMERCE be
pleased to state:

(a) whether small units of handloom
industry in Delhi/New Delhi seeking
regisfration with the Directorate of
Industiries, Delhi Administration are
required to produce g licence jssued by
the Municipal Corporation of Delhi;

(b) whether such small units of
handlocan indfstry which do not ac-
quire electricity/power ang water fa-
cilities are also required to producea
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Licence from the Municipal Corpora~
tion of Delhi; and

(c) if so, the consideration therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KEHURSHEED ALAM KHAN): (a) te
(¢). Th accordance with the Delhi
Municipal Act, licence is required for
running a handloom unit of dyeing or
printing is to be undertaken. Where
Municipal Corporation licence is thus
required under that Act, registration
as Small Scale Industries not done
without that lcence.
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Arbitration pact between FICCI-
USSR

4502. DR VASANT KUMAR PAN-
DIT: Will the Minister of CcCOM-
MERCE be pleased to state:

(a) whether the attention of Gowv-
ernment has been drawn towards the
Arbitration pact between FICCI-USSR;

(b) it so, the details of the agree-
ment reached between FICCI, the In-
dian Council, of Arbitration and the
USSR Chamber of Commerce and In-
dustry; and
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(t) the extent to which [ndia is a
beneficiary in following FICCI rules or
USSR of Commerce rules and the
details of the Rules which have been
accepted by both the parties?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) and (c¢). The Indian Council of
Arbitration, the Federation of Indian
Chambers of Commerce and Industry
and the USSR Chamber of Commerce
and Industry have agreed to recom-
mend respectively to the Indian phy-
sical and juridical parties and the
Soviet Foreign Trade Organisations
engaged in trade between the USSR
and India, to include in their con-
tracts the following arbitration clause:

Any dispute or claim which may
arise out of the present contract or
in connection with the same is to be
referred, with exclusion of the juris-
diction of the ordinary courts, to de-
cision By arbitration. If the defend-
ant in such dispute or claim is a
Soviet Foreign Trade Organisation,
the arbifration will be conducted in
the Foreign Trade  Arbitration
Commission under the USSR Cham-
ber of Commerce and Industry, Mos-
gew, in accordance with Rules of Pro-
cedure of the said Commission,

If the defendant in such dispule or
claim is an Indian physical or juridi-
cal' party, the arbitration will be con-
ducted by the Indian Council of Ar-
bitration/Federation of Indian Cham-
bers of Commerce and Industry, New
Delhi, in accordance with the Rules of
Procedure of the Indian Council of
Arbitration/Arbitration Tribunal of
the Federation of Indian Chambers of
Commerce and Industry.

The aware of the respective arbitra-
tion will be binding upon both parti-
es,

Inclusion of an Arbitration clause in
the contracts is expected to help the
parties to resolve trade disputes ami-
cably between parties concerned.

Production and Export of Hand-
Knoted Carpets

4504, SHRI ARIF MOHAMMAD
KHAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have tak-
en a decision to boost the production
and export of hand-knotted carpets;
and

(%) if so, the estimated production
and export fixed for the period 1380-
85, year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) Estimated production and export
fixed for the period 1880-85 as follows:

(Value in Rs. Crores)

—

Production Export
1oBo-Br . P 185 125
1g81-B2 . . . 165 150
198283 . . 215 200
1083841 . . . 275 255
1584-85 . . . 350 325
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